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[Prof. C. Lakshmanna]

der of 40 billion dollars which came
to 55000 crores of rupees. This is
what was stated by the then Finance
Minister. The debt servicing charges
on that, as claimed by him, were of
the order of Rs. 3800 crores, in fore-
ign exchange of course. There is an
Institute of Tnternationa] Finance, Wa-
shington DC. This institute has been
set up by foreign bankers including
World Bank and so on. These are the
people who have peen giving loans 10
all the develaping countries including
India. Their fgure was 57.6 billion
dollars whereag the Governent of
India’s figure was 40 billion dollars for
the same period.
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THE LEADER QF THE HOUSE
(SHRI P. SHIV SHANKER): 1 ao
not know anything about 1t, I presume
ithat when it 15 ]Ja'd on the Table of
the House, it should be made availa-
ble.

SHRI LAL K. ADVANI: I have
been going around. The report was

placed at 4.15 P.M. I have been go-

ing around for the last 45 minutes.

SHRI P. SHIV SHANKER: Normai~
ly it is only when it has been made
available, the Minister comes and says
that I lay it on the Table of the House.
I am rather surprise. I cannot vou-
chsafe what exactly the position is.

SHRI M. S. GURUPADASWAMY
(Karnataka): We got the information
that the report was laid on the Table
of the House. But the normal prac~
tice, as my colleague Advaniji has
statcd, is that 20 copies are made
avauable. But if the copies are not
made available, I think, it is a serious
lapse. The Leader of the House also
does not know about it. He is con-
curring. I do not know where the
lapse occurred. Will you kindly pull
up the concerned? It is a very serious
thing. And 1t should not happen. And
please get the Reports now itself so
that we can have a look at them, and
let them be circulated to us. I thought
they will be available in the counter.
My colleague Advaniji says not even
a few copies are available in the
Library. They should be made avail-
able in the counter.

PROF. C. LAKSHMANNA (Andh-
ra Pradesh): What is the position?

QerATET (7 wEw wETR {rA)
ey, @ ATy AR
W 7o TSN X, M R AT WRR-
o T WETA 3 s
W # &y @ g Ao TR
T W war W S IEET



333 Demanding copies of

AT gty @, Rl 4T IyAy
WO & 9y, o qray feafy
SIARITT @& B9 4T & ST )

=t Arw o WrEwdr ;g3 Qv
9 Qe a1 faar fe & aEyo
q Q@ ari 4% aai F argafom
" 997, @t gl war fe @w awr
wfygas & w9 am-sr
gfaar a1 §)

JUEATETA (i1 Feq TRTA AT ) ©
agl, @ ar =ix sfufafar. .
(wgam)

W A g mrEaRnel . gRRA
w3 fo garR Qg e gur ¥
ar @dl, ar ¥ wmy ¥ )

it Q7o &o o Aty (RarAMg):
g war A oA & fmowgr? gar
HA-T ¥ & g e gt ?

QURWISTET ( ot T O qre )
wsg war oA g

SHRI P. SHIV SHANKER' Mr.
Vice-Chairman, Sir, 1 alse discussed
with the Secretary-General. I asked
him, why is it that the copies have not
been made available. The Miinster
seems to have informed him that if
they were to be sent for the printing
<arlier, the documents would have
been exposed. Therefore, further
documents have been sent for print-
ing today. And whatever copies were
available, they have been placed in
the Library itself. The ones that were
availahle have been placed because it
wag felt that if they were to be prin-
ted, the whole thing would have been
exposed. So, today they have sent 1t.
(Interruptions) This is what the Min-
ister seems to have told him. I have
asked him. This is what he is expla-
ining.

SHRI LAL K. ADVANI: Mr. Vice-
Chairman_ Sir, may T point out that in
these situations when the Paper is lald
on the Table of both the Houses, the
Librarian there should not be under
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the impression that “these are the
copies which we have received from
the Lok Sabha Secretariat which are,
intended for the Lok Sabha Members,”
And he said that “if there were copies
sent to me by the Rajya Sabha Secre-
tariat, I would have certainly given
to you.”

SHRI P. SHIV SHANKER: If it is
in the Library, it is not as though that
it wil] be made available only to the
Members of Lok Sabha...

SHRI LAL K. ADVANI. This Is
the Librarian's version that “Rajya
Sabha sends it separately; they have
not sent us.” Anyway, we want tha
Papers. We want to have access to
the Reports. That is all. (Interrup-
tions)
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The confusion is deliberately create

SHRI M. S. GURUPADASWAMY:
Are they being sent to us? I want to
know whether the cipies are being
sent today.

THE VICE-CHAIRMAN (SHR:
SATYA PRAKASH MALAVIYA)S
They have already been sent from the
Rajya Sabha office to the Library.
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SHRI M. S. GURUPADASWAMY:
Let there not be compartmentaligation

1n the Library. Library is the Lib-
rary for Parliament.

SHRI P. SHIV SHANKER; Tt . is
never done.
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SHRI M. S. GURUPADASWAMY:
‘Samebody said like this to Advaniji.
I take serious objection.

SHRI LAI, K. ADVANI: There was
a huge crowd and he pointed out that
the Lok Sabha Secretariat hag sent. ..

The Budget

SHRI P. SHIV SHANKER: Now
the position seems to be clear  that
‘even the Rajya Sabha Secretariat
“seems to have been supplied with the
‘copies. And it is from here they
are sending it. This the Secretanat
must have clarified much earlier.
\ (Interruptions)

‘ ,THE VICE-CHAIRMAN (SHRI1
< BATYA PRAKASH MALAVIYA):
""Prof. Lakshmanna, you continue.

——

— THE BUDGET (GENERAL), 198990
. —Contd.

PROF. C. LAKSHMANNA:  Mr.
ice- Chau'man Sir, I think, this
$tate of affairs which confuses prevaxls
the country also with regard to the
udget. About a year batk, the posi-
tion with regard to the Qovernment
of India was that 40 billion dollars,
proximately Rs. 55,000 crore, was
e exterrdal debt: but for the same
{:rlod, the Instltute of International
nance states that the loan was of
the order of 57.6 billion dollars, which
- domes to Rs. 75,000 crores, and by the
“end of this year, according to this
Institute’s estimate, it will be 66.3
billion dollars, which will come to
;about Rs. one lakh crore. Sir, earlier
the Vice-Chairman was making a
small enquiry from the other Member
whether these were the Government
of India figures or some other figures.
T would like to state that there is 3
dxt‘ference because of two particular
reasons. The Government of India’s
figures inciude medium and long-term
.debt but exclude short-term debt,
whereag the figures of the Institute of
Internationn] Finance include short-
term debt also. Then, interest on
short-term debts alone comeg to 4.74
million dollars, in 1989-90,
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SHRI N. K. . SALVE (Maharae-
shtra): It is the total foreign indeb-
tedness.

PROF. €. LAKSHMANNA: The
figure of Institute for Internationa)
Finance includes short-term loans also
but tne Governnient of India figure
does not include short-te;m loan. But
so far as our country is conCerned,
whether it is 3 short-term loan or a
long-terms loan or a medium-lerm
loan, 1t is a loan, and debt servicing
has to take place. Therefore, it is a
debt burden, and as 1 was mention-
ing, 1n 1989-80, the interest on short-
term loan alone is to the tune of 4.%4
billion dollars, and by the year 1939-
90, that is current year,.thls . will be
6 7 billion dollars. ’ ’

The second factor which has been
responsible for the gifference in the
estimated amount of foreign debt or
external debt is the non-inclusion of
non-resident Indiang income. But,
Sir, non-resident Indians’ deposits are
always repaid in foreign exchange.
Therefore, for all purposes, as far " as
this country is concerned, whether
it has come from a foreign institution
or it has come from a non-resident In-
dian, so long as repayment is in
terms of foreign exchange, it is the
same foreign debt. Therefore, the
figureg which I have quoted from the
Institute o International Finance
appear to be more accurate than the
figures of the Government of India
because the Government of India
figures exclude these two categories,
Thig is, therefore, the order of the
external debt.

Last year, when I was speaking on
the Budget, T had stated that the
external debt amounted to Rs. 186
thousang crores, and the debt servicing
wag to the tunc of Rs. 14,100 crores,
and ¢his vear, the Minister for Finance
has stated that debt servicing on
internal loans comes to Rs. 17.000
crores, which meang the internal debt
must have crosseq Rs. two lakh mark.
I; will definitely be much more because



